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 [श्रीमती  इंद्रा  गांधी]
 आकलनीय  सदस्य  ने  बिहार के  बारे  में  एक
 बाल  पूछा  है।  जहां  तक  मेरी  जानकारी
 है,  बिहार  के  एक  मिनिस्टर रने  जो  बयान
 दिया है,  वहां  के  मुख्य  मंत्री  ने  उस  पर

 कुछ  कार्यवाही  की  है,  यानी  किसी  को  यह
 देखने  के  लिये  भेजा  है।

 ली  श॒ुलावत्य  ठाकुर:  मुजफ्फरपुर
 जिल ेमे  जो  दो  व्यक्तियों  के  भूख  से  मरने
 की  खबर है,  मुख्य  मंत्री  ने उसपर  जांच
 कमीशन  बिठाया  है  |  मैं  तो  गया  शौर  सहरसा
 जिलों की  बात  कर  रहा हू  1  वहा  के  लिये
 कोई  जांच  कमीशन  नही  बिठाया  गया  है

 Mr.  Deputy-Speaker:  If  hon.
 Members  agree,  I  shall  put  all  the
 amendments  together  to  the  vote  of
 the  House.

 Shri  P.  EK,  Deo  (Kalabandi):  They
 may  be  put  separately.

 Some  hon.  Members:  They  may  be
 put  together.

 Mr.  Deputy-Speaker:  I
 them  together.

 shall  put

 All  the  amendments  were  put  and
 negatived,

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  original  motion  to  the
 House.  The  question  is:

 “That  an  Address  be  presented
 to  the  President  in  the  following
 terms:—

 “That  the  Members  of  Lok
 Sabha  assembled  in  this
 Session  are  deeply  grateful
 to  the  President  for  the
 Address  which  he  has  been
 Pleased  to  deliver  to  both
 Houses  of  Parliament  assem-
 bled  together  on  the  l8th
 March,  1967."

 The  motion  was  adopted,
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 REPRESENTATION  OF  THE  PEOPLE
 (AMENDMENT)  BILL

 The  Minister  of  Law  (Shri  Govinds
 Menon):  Sir,  |  beg  to  fove:

 “That  the  Bill  further  to
 amend  the  Representation  of  the
 People  Act,  95l,  be  taken  into
 consideration.  "

 I  hope,  Sir,  ‘that  much  by  way  of
 explanation  may  not  be  necessary  for
 the  passage  of  this  Bill.  As  the  House
 knows,  late  in  February  this  year  an
 ordinance  wag  issued  under  the  follow-
 ing  cireumstances  It  was  the  desire
 of  many  sections  of  the  House  that
 after  the  election  was  completed  of
 the  Members  of  the  Fourth  Lok  Sabha
 a  ‘lame  duck’  session  of  the  Third
 १.०७  Sabha  need  not  be  ned  ww  wes
 done  in  the  previous  years—i952.
 957  and  1962,  In  order  to  enable
 the  President  to  summon  the  Fourth
 Lok  Sabha  it  hag  to  be  constituted
 and  for  that  purpose  an  amendment
 of  the  Representation  of  the  Pepole
 Act  was  necessary.  It  was  done  by
 this  Ordinance  and  the  object  of  this
 Bill  is  to  substitute  that  Ordinance
 by  a  regular  Act  of  Parliament  I
 hope  he  House  will  unanimously  ap-
 Prove  of  this  Bill,

 “That  the  Bill  further  to
 ameng  the  Representation  of  the
 People  Act,  1951,  be  taken  into
 consideration.  ”



 condolences  were  ex-
 members  In  this

 instance,  we  could  not
 meet  either  Shri  Patil  or  our  good
 friend,  Shri  Atulya  Ghosh.  I¢  they
 were  here,  we  could  have  expressed
 our  sorrow  on  their  defeat  and  gave
 them  the  reasons  for  their  defeat.

 Shri  Sonavane  (Pandharpur):  Mr
 Deputy  Speaker,  I  rise  to  support  the
 ‘motion  moved  by  the  hon.  Law  Minis-
 ter.  Here  I  want  to  say  something
 The  lame  duck  session  was  summoned
 and  then,  surprisingly  enough,  on  the
 suggestion  of  some  of  the  members  of
 the  opposition,  it  was  cancelled  and
 the  first  session  of  the  Fourth  Lok
 Sabha  was  convened.  This  is  the  first
 time  in  the  history  of  this  Parliament
 that  the  members  of  the  Lok  Sabha
 who  either  did  not  contest  in  the
 general  elections  or  were  unfortu-
 nately  defeated  in  the  polls  did  not
 get  an  opportunity  of  a  get  together
 ang  a  photograph,  unlike  the  earlier
 Lok  Sabhas,  Added  to  that,  some  in-
 convenience  was  also  caused  to  those
 members  who  were  to  retire.

 I  do  not  know  what  object

 opinion,  it  was  a  great  mistake.  What

 of  the  outgoing  members  had
 to  that,  inconve-

 (Amdét.)  Bi
 duck  session  was  originally  convened.
 It  was  called  for  a  short  duration  to-
 pass  the  Vole  on  Account.

 Therefore  I  felt  that  the  Govern-
 ment  did  not  act  wisely  in  this  matter
 and  no  useful  purpose  was  served,  a
 lot  of  inconvenience  was  caused,  eco-
 nomy  was  not  effected  and  the  good
 tradition  of  a  farewell  meeting  of  old
 friends  who  were  to  retire  did  not
 take  place.  All  that  was  Zood  in  the
 lame  duck  session  was  lost,  The  un-
 ceremonious  way,  the  way  in  which
 the  retiring  Members  were  made  to
 go,  was  really  most  unhappy  and  7
 thought,  it  was  not  a  good  feature.
 The  Government  should  not  have
 acted  in  this  way.  They  have  not
 achieved  any  purpose;  probably,  only
 the  ego  of  the  Opposition  was  sutis-
 fled  and  nothing  else.

 aft  कृष्ण  गुलाम  देशमुख  (मम  रावती)  :

 उपाध्यक्ष  महोदय,  मैं  ड्राप  से  यही  श्जं  करना

 चाहता  हूं  कि  लहजों  लेम  डक  सेशन  कैंसिल
 कियागया  और  नयी  पार्लियामेट  का  पहला
 सेशन  बुलाया  गया  उस  के  बारे  में  मेरे  मित्र

 ने  कहा  है  कि  नये  जो  मेम्बर  यहां  भागे हैं
 उन  को  बहुत  मुश्किल  में  पड़ना  पड़ा।
 ग्राम  तक  यहां  रहने को  भी  जगह  नहीं
 है,  जो  फ्लैट्स  हैं  वह  पुराने  मेम्बर  के

 Mr.  Deputy-Speaker:  May  I  ask
 the  hon.  Member  whether  it  has  any
 relevance  to  the  Bill?

 Shri  Sonavane:  It  is  perfectly
 relevant.  What  else  is  relevant?

 Mr.  Deputy  ४  You  can  voice-
 your  dissatisfaction  regarding  accom~
 modation.

 नबी  yor  गुलाब  बेलरुस:  मेरा  कहने

 का  मतलब  थोड़ा  आगे  है।  मेरा  मतलब  यह

 है  कि  यह  जो  इस  बकता  सेशन  युवा  गया  यह्‌

 हमारे  प्र पोजीशन  के  सिर  हैं  इन  के  कारण

 बुलाया  गया  है।  उन  लोगों  ने  जो  भ्रमण
 की  हमारी  गवर्नमेंट  से  तो  उस  बात

 ह,
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 को  बस  करते  के  लिये  किया  गया।  हम  लोगो
 को  जो  कांग्रेस  के  मेम्बर हैं  उन  से  पूछा  भी

 नही  गया  कि  यह  बात  करनी  चाहिये
 या  नहीं  करनी  चाहिये।  खेर,  वह  बात
 खाने  दीजिये  ।  बह  बात  हो  गई।  लेकिन

 मैं  यह  अपील  करना  चाहता  हु  कि  यह
 परमानेन्ट  बीच  रही  बनना  चाहिए  आज  जो
 उस  से  यह  बिल  लाया  गया  है।  प परमानेन्ट
 फीचर  होत  वाला है  शौर  परमानन्द  फीचर
 के  लिये  मेरा  कहना  है  वह  बही  होना  चाहिये  |

 यह  जो  कुछ  किया  गया  उस  को  हम  मान्यता
 देते  हैं  लेकिन  जो  बिल  लाया  गया  और
 जो  कानून  बनाया  जा  रहा  है  यह  हमेशा
 के  लिये  होने  जा  रहा  है  श्लौरपझाग  चलकर
 कभी  भी  लेन  डक  सेशन  नही  होगा,  पुराने
 मेम्बर  रान  पाने  नहीं  पायेंगे  कौर  हमेशा
 कै लिये  यह  एक  ध्रच्छी  कन्वेंशन  वापस
 ली  जा  रही  है  |  तो  मैं  यह  अपील
 करता  हु  कि  इस  को  हमेशा  के  लिये  नहीं
 करना  चाहिये।  आडिनेस  जो  निकाला
 गया,  उस  को  वै लि डेट  करने  के  लिये  बिल
 जाता  तो  मझे  कोई  ऐतराज  नहीं  था।

 भरी  फनी  गोपाल  सेन  गुप्ता  (पूर्णिया)
 %  भी  अपनें  मित्र  की  ताईद  करता
 8।  खास  कर  के  जो  हमारे  पुराने  मित्र
 थे  कौर  जो  हारगये  चाहे  वह  इस  तरफ  के
 थे  या  उस  तरफ  के  थे,  वह  लोग  झाले  तो

 हमारे  मित्रो  को  जो  तकलीफ  हो  रही  है
 मकानों  के  लिये,  वह  न  होती  ।  उन  लोगो  का
 थाना  प्रिया  रहता  |  वह  झा  जाते,  प्रिया

 मिलजुलकर  जाते।  आखिर  पाच  वर्षों
 के  लिये  यहा  आते  हैं  तो  इतने  समय  मे  उनकी

 यहा  कुछ  स्थिति  हो  जाती  है  कौर
 बह  हार  गये  तो  तो  बहू  तो  चाहेदृधर
 के  हो  बाहे  उधार  के  हो,  दोनो  तरफ  के  हारे

 Qi  यह  लेन  डक  सेशन  होना  बहुत  जरूरी
 था।  राज  जो  सकलीफ  नये  मेम्बरों
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 को  हो  रही है  बहू  इसलिए  हो  रही  है
 कि  बहु  लोग  भ्रामरी  पाये  और
 जाति  तोपना  सरेंडर  करते।  4%  भव
 प्रैस  तक  उनके  लिए  हो  रहा  है।  तो  मद
 जो  उन्होंने  कहा,  उसकी  मैं  ताईद  करता

 ह्  ऐसा  धागे  नहीं  होना  चाहिए।

 Shri  Sonavane:  The  life  of  the
 Third  Lok  Sabha  was  also  cut  short

 Shri  G  Viswanathan  (Wandiwash):
 Mr  Deputy-Speaker,  :  was  unani-
 mously  agreed  by  all  parties  includ-
 ing  the  Congress  Party,  to  cancel  the
 lame  duck  session  It  is  surprising
 to  know  that  some  hon  Members—I
 hope,  they  are  Congress  Members—
 oppose  the  cancellation  of  the  lame
 duck  session  Probably,  they  want
 another  lame  duck  session  to  be  re-
 called  I  do  not  know  This  was
 agreed  to  by  all  parties  and  there  is
 no  necessity  of  opposing  that  at  this
 late  moment

 Mr  Deputy-Speaker:
 ty

 “That  the  Bill  further  to  amend
 the  Representation  of  the  People
 Act,  95i,  be  taken  into  considera-
 tion”
 Shri  S  M  Bamerjee-  Sir  Members

 have  spoken  let  the  hon  Minister
 reply

 Mr.  Deputy-Speaker:  There  was  no
 point  made,  so,  he  does  not  want  to
 reply

 Shri  8  M.  Bamerjee-  Why’
 Shri  Sonavame:  If  it  is  irrelevant.

 he  must  get  up  and  say  that  it  is
 irrelevant

 The  question

 Mr.  Deputy  Speaker:  The  question

 Shri  Sonaveane:  He  must  reply  to
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 Miri  Sowavane:  He  hag  to  mect  the
 points  raised  as  to  why  the  life  of  the
 Third  Lok  Sabha  was  cut  short,
 where  the  economy  was  effected,  why
 the  inconvenience  was  caused  to  the
 Members  and  ali  that.

 Shri  V.  MKrishnamoorthi  (Cudda-
 lore):  The  Minister  had  piloted  the
 Bil]  and  some  hon.  Members  partici-
 pated  in  the  debate.  Some  points
 were  mude.  It  is  the  duty  of  the
 Minister  to  give  reply  to  them.

 Mr,  Deputy-Speaker:  At  the  third
 reading  stage,  he  will  say  something.

 Shri  V.  Krishoumoorthi:  He  must
 reply  at  the  first  reading  stage.

 Mr.  Deputy-Speaker:  I  have  already
 put  the  molion  to  the  vote  of  the
 House.  At  the  third  reading  stage,
 he  will  make  some  observations.

 Shri  Senavane:  On  a  point  of  order,
 Sir,,..  Uinterruption.)

 Mr.  Deputy-Speaker:  Order  order.

 Shri  Ss.  M.  Banerjee:  Sir,  you  arc
 an  eminent  parliamentarian  apart
 from  being  the  Deputy  Speaker.  As
 you  know,  there  have  been  some  past
 traditions  and  conventions.  The  Min-
 ister  may  simply  say,  “I  have  nothing
 to  adq  to  what  I  have  said  before.”
 But  he  should  reply  to  the  debate.
 Otherwise,  it  will  be  a  dangerous
 thing  and  any  Bill  can  be  passed
 like  that.

 Mr.  Deputy-Speaker:  I  have  accep-
 ed  your  suggestion.  As  I  have  al~
 ready  asid,  I  put  the  question  to  the
 vote  of  the  House.  At  the  third
 reading  gtage,  he  will  say  something
 and  reply  to  the  points  made  here.

 Shri  Sonavane:  On  a  point  of  order,
 Sir.  On  every  debate,  at  the  first
 reading  stage,  the  Ministers  do  reply.
 The  Ordinance  was  required  to  be
 issued.  Vic  has  explained  the  reasons.
 But  when  some  points  are  made  in
 the  course  of  the  debate  on  the  Bill,
 #  is  escential  that  the  Minister  should
 reply  to  that.  We  should  know  what

 08  (ai)  LED—#.
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 Mr.  Deputy-Spenker:  Let  me  com-
 plete  this  process  and  then  I  wou'd
 request  the  hon,  Minister  to  say  some-
 thing  at  the  final  stage  of  the  Bil,
 that  is,  the  third  reading  of  the  Bull.

 Shri  Dattatraya  Kunte  (Kolaba):  If
 he  is  to  make  the  observations  at  the
 third  reading  stage,  these  will  be  out
 of  order  at  that  stage.

 Mr.  Deputy-Speaker:  No,  no.  The
 question  is....

 Shri  Sonavane:  Do  we  assume  that
 the  Minister  has  no  reply  to  this?

 Mr,  Deputy-Speaker:  As  I  said,  he
 will  say  something  at  the  concluding
 stage.  Pease  resume  your  seat.

 Shri  Somivane:  You  should  give
 your  ruling  on  my  point  of  order  at
 the  proper  stage.  The  Minister  must
 reply  at  this  stage.  I  demand  that
 your  ruling  should  be  there.

 Mr.  Deputy-Speaker:
 question  of  ruling.

 It  is  not  a

 The  question  is:

 “That  the  Bill  further  to  amend
 the  Representation  of  the  Pepole
 Act,  95l,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted,

 Mr.  Deputy-Speaker:  We  will  now
 take  up  the  clause-by-clause  consider-
 ation  of  the  Bill.  Before  I  put  clauses
 to  yote,  I  would  request  the  Minister
 to  say  some  thing  (interruption),

 Shri  Deorao  Pati]  (Yeotmal):  Why
 should  the  Chair  request  him?

 मंत्री  महोदय  अगर  उत्तर  देना  चाहते

 हैं  तो  वह  झपना  उत्तर  दे  देगें  बाकी  अमर

 बह  नहीं  देना  चाहते हैं  तो  नहीं  देगें  I

 Gbri  द  Krishnamoorthi:  It  is  duty
 of  the  Minister  to  give  reply.  There
 should  be  no  request  from  the  Chair.
 (Interruption).
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 Shri  Govinds  Memon:  I  have  abso-
 lutely  no  objection  in  giving  a  reply.
 Actually,  I  wanted  to  give  a  reply.
 But  by  that  time,  you,  Sir,  had  put
 the  question  to  vote  and,  therefore,  [I
 thought  that  it  would  be  irrezular-
 and  discourteous  to  you  if  I  got  up  to
 make  a  speech  at  that  stage.  I  do  not
 want  to  show  any  discourtesy  to  Mem-
 bers  of  this  House.  1  shall  be  the
 last  person  to  show  any  discourtesy.
 I  am  completely  in  agreement  with
 the  Members  who  said....

 Shri  V.  Krishnamoorthi:  Is  he  mak-
 ing  a  speech  on  the  first  reading  or
 second  reading  or  third  reading?

 Shri  Dattatraya  Kuste:  I  would  like
 to  know  what  proceedings  are  going
 On  in  the  House.

 Mr.  Deputy-Speaker:  He  is  speak-
 ing  on  clause  2.

 Shrl  8,  M.  Banerjee:
 spoken  on  clause  2.

 Mr.  Deputy-Speaker:  There  is  no
 amendment,

 Shri  Dattatraya  Kante:  Then,  all
 clauses  be  put  to  the  House,

 Shri  Tulsidas  Jadhay  (Baramati):
 I  want  to  speak  on  clause  2.

 Mr.  Deputy-Speaker:  He  may  speak.
 Let  the  Minister  conclude.

 Shri  Tulshidas  Jadhav:  The  First
 Reading  is  over.  I  think,  now  the
 Second  Reading  is  going  on.

 Nobody  has

 Mr,  Deputy-Speaker:  Clause-by-
 Clause  consideration  is  going  on.  Does
 be  want  to  speak?

 Shri  Tulshidas  Jadhiv:  Yes;  ]  want
 to  speak,

 उपाध्यक्ष  महोदय,  फर्स्ट  रीडिंग  के  ऊपर
 कई  माननीय  सदस्यों  ने  ऐतराज  उठाये  .  -

 Shri  G.  Vishwanathan:  On  a  point
 of  order.  There  is  no  amendment  to
 this.  When  there  is  no  amendment,
 iow  can  a  member  speak?

 Mr.  Deputy-Speaker:  He  can  speak.

 ft  तुलशी  दास  थ...  :  जो  कई  माननीय
 सदस्यों  ने  आलेख  किया  उस  में  तथ्य  है  शीर
 मिनिस्टर  को  फर्स्ट  कोडिंग  के  बात  जवाब
 में  कुछ  कहना  चाहिए  था  कब  जो  लास्ट
 सैगल  होता  है,  पांच  साल  के  धझन्त  में  जो
 लास्ट  सैगन  होगा  है  तो  उस  में  कोई  वैंम्बर
 को  यह  छाल  नहीं  रहता  कि  हम  वापिस
 नहीं  प्रोमो  कौर  इसीलिए  बहु  झपने  मकान
 कौर  सामान  प्राणी  का  इंतजाम  भो  मुताबिक
 तरीके  से  नहीं  करता  हैं  :  यह  जो  लेम  डक
 जैसन  हुमा  करता  है  उत  में झाकर  यह  सब
 बंदोबस्त  करके  बला  जाता  है।  कब  यह
 जो  लेन  डक  सैशन  हुमा  करता  था  वह  थ: ह
 के  नीं  जुमा  है  शोर  वह  हमेशा  के  लिए  बंद
 होने  वाला  है।  इस  के  लिए  मेरा  कहना  है  कि
 पुराने  मंदिरों  को  उसके  न  होने  से  होते  बाली

 प्रसुतिधाप्रों  को  ध्यान  में  रखें  हुए  अगर  लेस
 डक  सैगल  आयन्दा  किया  जाय  तो  उचित  ही
 होगा  और  कक  मांग  शो  कई  माननीय
 सदस्यों  ने  की  है  क्योंकि  छपा  न  होते  से
 मेंबरों  को  बड़ी  श्रसुविधापों  का  सामना
 करता  पड़ता  है  1  अब  पाँच  साल  के  शस
 में  मेम्बरों  का  यहां  काफी  भ्रटैचमैंन्ट  हो
 जाता  है,  लेता  देना  हो  जाता  है  और  मो  तक
 जो  रिटन  नहीं  होते  थे  वे  ड्  लेम  डक  सैगल
 में  अपना  सारा  लेनदेन  साफ  कर  लेज  के
 कौर  वापित  फलैट  खालो  करके  चले  जाया
 करते  थे  ।  लेकिन  शप्  ag  बार  लेन  डक
 को  व्याख्या  न  होते  से  उत  बैंस्परों  को  काफी
 प्रतिनिधि  का  सामना  करना  पड़  रहा  है  कयोंकि
 उन  को  झपने  फ्रेशर्स  शादी  खाती  करने
 शोर  प्रति  सब  बाई  आड़  करने  के  लिए
 | (1  करना  होता  है  धौर सामान  प्राणी  ले
 जाने  में  भारी  झमुविधा  होती  है  |

 है  के  झतिरिषतत  यह  जो  बाइसे-
 डिफिफेशन  कार्ड प्त  मेम्बरों  को  दिये  जाते
 हैं  बह  एक  निश्चित  कवची  के  निए  होते  हैं
 ब  जय  उस  का  कुछ  काम  नहीं  रहता  वॉ
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 wr  डक  सैशन  है  नहीं  तो  बढ  धायेगा
 किस  लिए  ?  कब  उस  को  खास  तौर  से
 झपना  फलैट  खालो  करने  शौर  सामान  शादी
 उठाने  के  लिए  आना  पड़ता  है।  जो  उन  के
 आइडेंटिफिकेशन  का रईस  को  मुद्दत  है  वह
 १6  स्प्रेन  तक  रहता  है।  यहां  भो  छपवा

 कहां  गया  है  कि  वह  भो  नहीं  चलेगा  क्योंकि
 सैशन  दूसरा  चालू  हो  जाने  से  वह  धाइ डे-
 टि फि केशन  कार्ड्स  रह  हो  जाते  हैं  कौर  इस
 से  उन  लोगों  को  खुद  झपना  खरवा  करके
 यहां  पर  जाता  पड़ता  है  :  अब  उस  हालत
 में  जब  उनको  सहूलियत  होगो  तो  बह
 यहां  प्र  खावेंगे  झोर  उस  कारण  उनके  करने-

 दस  भें  जो  उनका  ताला  लगा  होता  हैं  जब  तक

 वह  चने  खालो  करके  शाप  को  न  दे  तब  तक  बाप
 उन  का  नये  मेंडिस  को  एलाट  नहीं  कर  सकते
 हैं  घोर  इस  कारण  नये  झान  वाले  बैंम्बसे
 को  भो  उचित  आप्रावास  सम्बन्धी  व्यवस्था
 नहीं  मिल  पाता  है  |  इस  का  रा  हम  देव  रहे
 हैं  कि  एक  एक  मकान  में  दो,  दो  मैम्बर्स  रह
 रहे  हैं  शरीर  दिन  कारा  उन्हें  जो  तकलीफ
 हो  रहो  है  उस  को  भो  हमें  देखना  होगा  a
 wa  जैना  मैं  ने  कहा  झगर  बह  लोग  झा  जाय॑

 पुराने  मैम्बर्स  और  उनके  आइडेंटिफिकेशन
 कार्ड  ज्यादा  दिन  तक  वैलिड  रह  ताकि  बह
 यहां  पर  सहूलियत  से  शा  सके  शौर  प्र पने
 मकान  खालों  करके  अपना  सामान  लेकर
 अपने  बदों  को  वापिस  जा  सकें  यह  सहूलियत
 उन  मैम्बर्स  को  बाप  दे  ।

 Shri  Govinda  Menom:  As  I  was
 beginning  to  say,  I  meant  no  dis-
 courtesy  to  the  House  or  to  any  Mem-
 ber  of  the  House  in  not  reply  to  the
 points  raiseq  by  my  friends  on  the
 @arlier  occasion.  I  should  say  that
 although  it  is  not  legal'y  obligatory
 on  the  part  of  the  Mover  of  a  motion
 to  make  a  reply,  a  reply  can  be
 Made  because  a  point  wag  made...

 Shri  Sonavane:  No  debate  is  at  all
 Recessury?

 Shri  Govinda  Menon:  Even  with-
 out  a  debate,  a  motion  can  be  moved
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 and  passed  in  Parliament.  There  is
 no  legal  objection.

 Shri  V.  Krishnamoorthi:  Provided
 nobody  talks  on  the  motion.  When
 somebody  talks,  the  Minister  is  bound
 to  reply.

 Shri  Govinda  Menon:  Usually  a
 debate  takes  p.ace  and  it  is  open  to
 the  mover  either  to  reply  or  not.
 That  is  the  legal  position.  A  reply
 is  usually  given,  but  it  is  not  obliga-
 tory  to  make  a  reply.  I  did  not  mean
 any  discourtesy  to  the  House,  Because
 you  had  put  the  matter  to  vote,  I
 thought  that  I  should  not  intervene
 at  that  stage.  I  am  very  sorry  if  any
 misunderstanding  has  arisen  on  that
 account.

 As  was  referred  to  by  one  hon.
 Meinber  there  was  a  political  deci-
 sion  by  al)  the  different  parties  in
 this  House  that  it  would  be  advisa-
 able  not  to  have  the  lame  duck
 session.  The  lame  duck  session  had
 been  called  to  meet  some  time  in  the
 middle  of  March.  But  at  that  time
 elections  tp  all  the  constituencies
 except  four  had  taken  place,  and  it
 was  thought  that  it  would  be  anoma!-
 ous  if  after  having  elected  all  but
 four  of  the  five  hundred  odd  Mem-
 bers  of  the  Fourth  Lok  Sabha,  the
 old  members  were  called  to  meet.
 That  was  the  point  raised  and  that
 wag  agreed  to  by  the  leader  of  the
 Congress  Party.  That  wes  how  it
 happened.

 I  do  agree  to  the  sentiments  of  my
 hon.  friends  that  it  would  have  been
 a  great  social  occasion  if  the  Mem-
 bers  of  the  Third  Lok  Sabha  had
 met,  as  they  had  done  earlier  in  a
 lame  duck  session  in  1962,  १957  and
 1952,  I  do  not  remember  whether  on
 the  previous  occasiong  the  elections
 had  been  completed  in  the  way  in
 which  they  were  completeg  fhis  time,
 but  mv  recollection  is  that  they
 were  not  completed  in  that  manmer.
 Therefore  it  was  decided  that  ence
 all  but  four  Members  of  the  Fourth
 Lok  Sabha  had  been  electeg  there
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 [Shri  Govinda  Menon  ]
 Was  no  reason  why  the  Fourth  Lok
 Sabha  should  not  be  constituted.

 For  enabling  the  constitution  of
 the  Fourth  Lok  Sabha  this  amending
 ordinance  w&s  issued,  Some  incon-
 venience  hag  ensued,  as  has  been
 referred  to  by  some  hon  Members
 here.  But  that  is  no  reason  why  this
 anachronism  should  have  been  allow-
 ed  to  prevail

 Shri  Sonavane:  Why  was  :t  not
 eontemp'ated  earlier?

 Shri  Govinda  Menon:  After  the
 lame  duck  session  had  been  called,
 these  aspects  of  the  matter  were
 pointeg  out  to  the  Prime  Minister,
 and  all  the  leaders  of  the  different
 groups  in  thig  House  agreed  that  this
 coursc  might  be  adopted.  That  was
 the  situation  under  which  the  ordi-
 nance  was  issued,  and  now  it  1s  neces-
 sary  that  the  ordinance  should  be
 replaced  by  a  regular  Act  of  Parlia-
 ment,  and  that  is  the  reason  for  this
 Bill.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clauses  4  to  3,  the  Enact-
 ing  Formu'a  and  the  Title  stand
 part  of  the  Bull.”

 The  moton  was  adopted.
 Clause  ]  to  3,  the  Enacting  Formula
 and  the  Title  were  added  to  the  Bill.

 Shri  Govinda  Menon:  I  move.

 “That  the  Bill  be  passed”.
 Mr.  Deputy-Speaker:  Motion  moved

 “That  the  Bill  be  passed”

 Shri  K.  G.  Deshmukh:  I  want  to
 speak.

 Mr.  Deputy-Speaker:  He  cannot
 apeak  now.  The  hon  Minister  has
 already  replied.  The  question  is....

 Shri  Sonavane:  This  is  the  third
 reading  stage.  Every  Member  hoy  a
 right  to  speak.

 Representation  APRIL  8,  ‘1967  of  the  People  (Amdt.)  Bill  3038

 shri  Kg  G,  Deshraukh:  This  ig  the
 third  reading  stage,  and  if  you  permit
 me,  I  have  a  right  to  speak.

 Shri  Somavnne:  He  wil  take  only
 two  minutes  and  let  him  say  what  he
 wants.

 हिल  K  G.  Deshmakh:  If  there  is  no
 time  that  as  a  different  matter,  but  I
 have  a  right  to  speak.

 Mr  Deputy-Speaker:  All  right,  let
 him  have  his  say  also.

 ft  gor  terre  वेधा मुख  :  उपाध्यक्ष

 महोदय,  मैं  ने  पत्नी  महोदय  का  भाषग  ध्यान

 से  सुना  है।  उस  से  ऐं पा  आलम  होता  है
 कि  अभी  जो  हमारे  चुनाव  हुए  है  शीर  उस

 में  बहुत  से  नये  मेम्बर  चुन  कर  झा  गये,  इस

 कारण  से  यह  सेशन  बुलाया  गया  ।  लेकिन

 इस  सम्बन्ध  में  मैं  श्राप  से  कहना  चाहता  हूं
 कि  कुछ  ऐ  से  भी  प्रदेश  हैं  जहा  भी  कनेक्शन

 नही  हुए  हैं  प्रौढ़  उम  के  कारण  वहा  के  मेम्बर

 इस  सेशन  में  नही  झा  सके  हैं  मी  जो

 बतलाया  गया  है  कि  सब  एनेक्शन्रा  हो  गये

 यह  बात  सही  नही  है  ।

 दूसरे  अगर  हमेशा  ऐपा  हो  होता  रहेगा

 तो  एक  साथ  तो  कभी  भी  सब  जगह  घुमाव

 नहीं  होगा  क्योकि  हमारा  देश  इतना  बडा

 है  और  क्लाइमेट  ऐसी  है  कि  एक  साथ  सब

 जगहों  पर  चुनाव  नहीं  हो  सकते  |  झगर

 लेन  डक  सेशन  हमेंशा  के  लिये  बन्द  कर  दिया

 गया  तो  मैं  दवा  सामना  हूं  कि  करो  भो

 चुनाव  में  सब  लोक  एक  साथ  चुन  कर  नहीं
 झा  सकेंगे  प्रौढे  मेम्बर  पहले  सेशन  मे

 भाग  नहीं  ले  सकेंगे  और  उन  का  नुक्सान

 होगा  ।  इसलिये  मैं  कहना  चाहता  हू  कि

 इस  को  परमानेन्ट  कोचर  न  किया  जाने  |

 Shri  हू,  Narayana  Rao  (Bobbili):  I
 am  not  sure  whether  this  particular
 piece  of  lemslation  was  at  all  necea-
 sary.  I  say  so—I  speak  subject  to
 correction—because  under  the  Consti-
 tution  of  India,  it  is  within  the  dis-
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 cretion  and  power  of  the  President  to
 summon  Parliament  or  to  dissolve  it,
 Tm  ordinary  circumstances,  the  Parlia-
 ment  has  to  be  in  session  for  a  period of  five  years.  It  is  not  necessary  to
 bring  in  a  separate  Bill....

 हाल  Somavane:  Under  what  article
 the  President  is  to  exercise  the  power?
 Talxing  offhand  does  not  help.

 Shri  R.  Narayana  Rao:  This  is  my
 view.  YI  do  not  have  the  document
 readily  available,  This  is  his  prero-
 gative  under  the  Constitution,  The
 President  has  the  power  to  prorogue,
 dissolve  or  call  Parliament.  If  he
 wants  me  to  explain  the  legal  pou.i-
 tion  with  detailed  references  to  the
 relevant  articles,  [  may  not  be  able
 to  do  it  because  I  have  not  the  docu-
 ment  with  me  now.

 Be  that  as  it  may,  what  I  mean  to
 suggest  is  this,  that  it  is  rather  in-
 triguing  that  necessity  for  such  a  Bill
 was  felt  at  all.  The  Thir@d  Parlia-
 ment  was  summoned  in  Aoril,  ‘1962,
 ang  in  normal  circumstances  it  would
 be  in  existence  for  a  perind  of  five
 years.  But  due  to  certain  circum-
 stances  the  President  is  pleased  or
 the  President  considers  that  the  new
 Parliament  should  be  called  into  ses-
 sion  earlier,  What  he  could  do  with-
 in  his  powers  under  the  Consitution
 he  did.  So  I  do  not  know  why  for
 this  purpose  any  Ordiance  and  a  sub-
 sequent  enactment  were  considered
 neressary.  May  be  I  am  wrong  in
 my  view.  But  this  is  what  J]  feel.

 Shri  Krishna  Kumar  Chatterjee
 (Howrah);  The  hon,  Member  who
 has  just  spoken  has  not  taken  into
 consideration  the  fact  that  an  Ordin-
 ance  Was  promulgated  by  the  Presi-
 dent.  That  being  so.  na‘urally  a  Bull
 to  replace  it  has  to  come  before  the
 House.  That  Bill  has  already  passed
 two  stages,  So  naturally  thig  ques-
 tion  which  he  has  raised  should  not
 have  been  raised.

 Shri  Govinda  Menon:  I  wou'd  like
 t  atete  for  the  information  of  the

 I889  (SAKA)  Acquisition  ete.  Bill  sbgo
 hon.  Member  who  raised  the  consti-
 tutional  question  that  as  goon  as
 elections  are  over,  it  is  not  open  to the  President  to  cal)  the  members who  have  been  clected  by  that  pro- cess.  Under  scetion  73  of  the  Re-
 Presentation  of  the  People  Act  95i, Parliament  or  Assembly  has  to  be
 constituted,  and  that  constitution  is
 effected  by  a  notification  by  the  Elec. tion  Commission.  It  is  that  nolifica- tion  that  was  proposed  to  be  made sometime  in  April  after  all  the  elec- tions  were  over.  Since  it  had  to  be
 done  ear'iar,  it  became  Necessary  to amend  section  73  of  the  relevant  Act. What  is  attempted  here  is  to  give effect  to  that  amendment,

 Shri  J.  Ahmad  (Dhubri):  t  want
 to  speak  on  this.  I  am  in  suPport Of:  cas

 Mr,  Deputy-Speaker:  No, No,  he  has  no  right  to  speak  now.
 The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted,

 77.48  hrs.
 LAND  ACQUISITION  fAMEND-~

 MENT  AND  VALIDATION)  BILL
 Tre  Minister  of  State  in  the  Minls-

 try  of  Food.  Agricul‘ars,  Community
 Development  and  Co-operation  (Shri
 Anftasahib  Sinde):  t  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Land  Arquisition  Act,  894  and
 to  validate  certain  acquisit‘on  of  land
 under  the  said  Act,  be  taken  into
 consideration”,

 The  Land  Acquisition  Act,  1804,  le
 applicable  to  the  whole  of  India  ex-
 cept  the  States  of  Kerala,  Mysore,
 Rajasthan  and  Jammu  and  Kashmir
 which  have  their  own  laws  on  the
 subject.  For  acquisition  of  land  for
 a  public  purpose,  the  procedure  pres-
 cribed  under  the  Land  Acquisition
 Act,  1894,  is  that  @  preliminary  noti-
 fication  is  issued  under  section  4()  of
 the  Act  which  indicates  that  a  part


